DE No. UPLOK-2/DE/609/2016/ARE-9

KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE/609/2016/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 25.11.2021

: : ENQUIRY REPORT : :

:: Present ::

( PUSHPAVATHIL.V )
Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against (1)
Sri.Jayaprakash.H., Assistant Engineer,
O/o the Assistant Executive Engineer,
Panchayath Raj Engineering Sub Division,
Honnali, Davangere District (2)
Sri.S.M.Nayak, the then  Assistant
Executive Engineer, Panchayath Raj
Engineering Sub Division, Honnali,
Davanagere District (presently retired)-
reg.

Ref: 1. G.0.No.GraAPa 131 ENQ 2016 dated:
7.11.2016
2.Nomination Order No: UPLOK-2/
DE/609/2016/ARE-9 Bangalore dated:
14.11.2016 of Hon’ble Upalokayukta-2.

****@****

This Departmental Enquiry is initiated against (1)
Sri.Jayaprakash.H., Assistant Engineer, O/o the Assistant Executive
Engineer, Panchayath Raj Engineering Sub Division, Honnali,
Davangere District (2) Sri.S.M.Nayak, the then Assistant Executive
Engineer, Panchayath Raj Engineering Sub Division, Honnali,
Davanagere District (presently retired) (hereinafter referred to as the

Delinquent Government Officials for short “DGO-1 & 27).
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2. In pursuance of the Government Order cited above at
reference No.2, Hon’ble Upalokayukta vide order dated 14.11.2016
cited above at reference No.2 has nominated Additional Registrar of
Enquiries-9 (in short ARE-9) to issue Articles of charges and to

conduct the inquiry against the aforesaid DGOs.

3. This Authority (ARE-9) has issued the Articles of charges,
Statement of imputations of misconduct, list of witnesses proposed to
be examined in support of the charges and list of documents proposed

to be relied in support of the charges.

4. The Article of charges issued by the ARE-9 against the DGOs

is as under :

ANNEXURE-I

Charge:-

While you DGO No.1 Sri. H. Jayaprakash was working as Assistant
Engineer @o’xn{g‘;g‘ow STl oY vt % FosNmeoCy  20{2-135¢
RITE 0T 20Oy &0dwes Tesawod BYIOLR, TOSeITTe evd
Jﬁw@édg, DY, TSSA Q@Jamj éqvad:g ma@oogw BT
FoOROCL UDIPIDG b AR.37121/- nex,  &eSoaxeN
TRDTEALNCY, Afaardij SRFT JFDT, 060 B30,

Further you DGO No.2 Sri. M. Nayak was working as Asst.
Executive Engineer, #2530/ ox @g&ay’@ BolcEibd ning g 250 0e830°
QUOIT, &TOH 230 Desio* Vg 9,0 T B TFoOY LD 06
ARER IRAT STerte L 250 oekioT vgE DOm0 TEONYY &Y
LeRIBOX,  SRETNG  $0T @000 PDYOEY  aeSFod
AR F9 JoesioT svgd ded qeediavan sodesr T% QDDFATOZ>
oo weg 211 DEIDONNCOTE,  Fo0RFOND ©9F s dfaf&%gg’
SRE  oIF DI T BodDICT  FNVPFO  £3ed  QeRIC1TH
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goodeer OF 39 LT TOMIAQToH BevTy 8 0eS0DR1 POLRED
DspgoosT  oFed wFsg wH ovF Fwo gy oZangde
FOEIOTID &0V .-*J&;aboa’ 0O, BeEDO BT, TS TBTOSCT
and therefore you DGO No.1 and 2 have failed to maintain absolute
integrity and devotion to duty and committed an act which is unbecoming
of a Government Servants and therefore you are guilty of misconduct

under Rule 3(1)(i) to (iii) of KCS (Conduct) Rules 1966. Hence, this charge.

ANNEXURE-II

5. STATEMENT OF IMPUTATION OF MISCONDUCT:

Brief facts of the case are :- ZRTWTD I, BROSTY woRerRd B,
BT TOVRW, CletAa X ool SRTTwe OF ORFO, FoTIMOOSL  2012-133¢
I 13%e BT cdpensonaoRY dR.5 ©OFF ODBRETICONDNZH. IFO T
FOOTONYY L0 FoDOS TBONT ATTR ID O THIOPOZ DY, FRA
T DRTCIRT  BRWBRORWNTLT TN TPRDT TSN IYS
mwm%@ﬁdo:id. POV WY T 0§93 BRTTYND DINR aéa'oéﬁ&)d QOTH
BRlh BRTIY, HORTHZVT.

GR0S W, RBobR, Bleom TCOODRY FQWTHOS FTFLS derTolng
T008F QINTHOR  SWeDTTINB, 083 VPNTHIR  TOOONI), FQAW; ITLORNY
g3 a‘p’iﬁCSQ TROHITLT  TFOU FORMOOCD Lt C&rat?“c TR.2,64,296/- C:Bﬁci%,
3n0n TOTC TRMPOORH W BRY 227175/~ SNHITR. $TOoT, te.3TI2l/
WHWO Tee TORSOIPNTT W7} FoRWILIR. e ATOTT WPBOD, T0dOTTI
098 IROATY, VT ﬁéFwédmwmﬂdogd. WYY, ToBEMN éba,sariéﬁ 5TR0R) =B
HE.TF.D0.TONT BT ROATHTVT. BRTY FVVR® TLTEINOT  BRTWIR TF
wRBQ TR0 DNTHRTY W, 8R.37.121/- BWWO TRBWECIRATYT HFOFTY,
O RRTT BOFT 3&;@0&%6&@3. O BT cjodowo&raer@ (1) 8e.oNTFoT Tes'.
HTo0NT  DORIONTT, TOWONT Tz BOWACHOON SOTRLION, BRI, ToweanTd
2B, DI (2) BL.OF.D0.TODT, 2008 RTOONT FOONFTROT BOIVONT’, TOWODT
0o RORDONDOTT  YVBRLIN, TRTOT, ToReend BY, QWD iadsaoaﬁcﬁoagdocb

SOOORY E92T0Z.
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BUwo [OLOH et SFTBOHT, IYWHFOZ FRWETOR  &5WedTINK), |
WY, 280 SWATITW  SFeTBODR, IYATY, BFTBOHY FOTMPOONTY, BOWTHEN
PRODY JBFHILD 50.8.00. 086, MHERTTT, FOONFTIOT LPOPOITI, TOWODT
02T FOoWONOOIT® DR, TomNRd [R3R0dR %BOT  BUITRY, DT L2BROBTHZYT,
ATO FoPMROODY TR, @zpwo&g; JRRBeTT QF 250 e, AWIB. WTTY  2300e.
WY, 29 OFPONON SRR THCRY DFT N0 DIFR TRAT Tene w250 e
emczs'& 2 ToONYY = WDTBODT, WPBONG. STT BoOLVETTED mm@aw%
TRIFRY o HDIPD 39 We. WFF Wed A0BoNTD 00T TF AF AR
&9vwold. ITO PONBI), BATITRR  Bo0WDCFTR  BIDTOOT gXodH wog 21l
SVENTINVIT.  ToLoQFTOMNH 993 IR 200037 E Wy 8F Bweodor Tk
TOFVTVT. BABOR FONTY IWHTO ed QERAoLB[D TodWHH T0EF TF 39
SREBTR, TONESRTYOLBOTH BeYZTT.

FAOTO  ZHATOT wd@o&vm&l TOBeDATON, VOO m;%JodJQdm TROP
NHEBL W, ©¥E WIFE TeeS TR WHBR, FIIOLPYT FOWWIIW. 0T
TEICROZT WO, w0, ©U8 IO BYTY  TODMROORT,  TRBRFOLBOTL
INRHTO  IHOT eﬁa;'@osmmq QeRT, WO DTNY wj\ RTRTNTOTL sme

3eTBONY  oIToH)Te T ReTTRTI, ARDYOY. VWO Teo  ToR0IL W 8RB
ﬁaeciraﬁ,‘ew;@ QTNTTOTR wrdéd@eaﬁ PINTPHT FORPWDIR. SWWTOOT, STWDTTT
BETROIN W0 eI BITRTIONT, VYNPORL XpT WFTo RNEIARLfe DT le V) ALS)
WB) TWRWTRTT Cifad&d‘ DONPONL YT TeNORT /T F eroridaﬁdq{ @Sme
SEeTBONY DeRYBow LRTRODE 200,

88 DeQOT DUy WOINYRY MR IRpEeomN, | HF), 236 DTHCTIOD
TODFHNT/HT0FO  SOFTTOA T, TIFF, ASFIBONY DF w3, FIrdnes oA

ATFO JOFTOR ITZYT sllevviv} Sdm&mo@cbagdom d)edra‘iew% FOLWLIT.

I D 2T AWDHTTR TBERIF/TTFO a’awcroﬁd%, I, ﬁ@’Fwé
TOTROFORY DN, BT, FIFFLRTITN, MHBFIFS 3060%, TWRFEIT/IFFD
JPFTOTt  ITWRW  Dedon IBHER OB DeBREE  FOWDENF)TOOT,
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smorid Torioes e (IW) RO 1966 © Dobae (D) =y (i) SFo® 5%
BT, mcjécaﬁdasgdoci: F0THWOLTO0T, ¥RT WG, LY} IBROE BRABD DR
Horiode BTOFWT TomDEF  WEWO (TNEEITD, WFOT WD) aﬂbeoemb) 0NN, 1957
g aohwm l14-o O WRONY, HTTITITT DT, o0 IBFeD, Tone  28¢

SThTmeot ©.30/06/2016 o i eiRNcheyEoos HH0ohss S0E, SIS Hew

RohTWEAY  ROPW 214(2)(2)(i) _ 503 rron  omhicdeodn & TRFTOTY,

W

L OTTOS, TIOF T SICNDIOV S soond swo 12(3) da%ods gagmcs WHTTTR, OTY

g

,@@d%ﬁ ST, TR,

6. Since said facts and material on record prima facie show
that, the respondents/DGOs (1) Sri. Jayapraksh H. and (2) Sri. S.M.
Nayak have committed grave misconduct, now, acting under Section
12(3) of Karnataka Lokayukta Act, recommendation is made to the
Competent Authority to initiate disciplinary proceedings against the
respondents for misconduct under Rule 3(1)(i) to (iii) of KCS(conduct)
rules 1966 the Govt. after consideration of materials, has entrusted

enquiry to Hon’ble Upalokayukta. Hence, the charge.

7. The copies of the same WeI€ issued to the DGOs calling
upon them to appear before the Enquiry Officer and to submit written

statement of defence.

8. DGO No. 1 & 2 appeared before this inquiry authority in
pursuance to the service of the Article of charges. Plea of the DGO
No.1 and 2 have been recorded and they pleaded not guilty and

claimed for holding enquiry.

9. DGO No.1 & 2 filed written statement admitting that DGO
No.l is the Assistant Engineer, Panchayath Raj Engineering Sub
Division, Honnali, Davanagere District and DGO No. 2 is Assistant

Executive Engineer, Panchayath Raj Engineering Sub Division,
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Honnali, Davanagere District in the department of Rural
Development and Panchayath Raj during the period from July 1998 to
March 2014 and 2012 to 2013 respectively. Further they admit that
they were entrusted with the project of forming road from Arabhagatti
to Honnalli of Honnalli taluk Davanagere district. But the specific
defence of the DGO is that the measurement of the road which had to
be formed was 250 meters. Out of which, for 39 meters Nirmithe
Kendra had already formed concrete road. Hence, the road length of
which they formed road was found 211 meters at the time of
investigation by Sri.G.M.Mallikarjuna, Executive Engineer. But
mettling and murrum was done by him for 39 meters also even
before the Nirmithe Kendra formed CC road. But the
Sri.G.M.Mallikarjuna, Executive Engineer without considering the
same, has given wrong information to Investigating officer
Sri.G.A.Balaji that the road is formed only for 211 meters (length).
With this prayed to drop the charge leveled against them.

10. The disciplinary authority has examined the
Investigating officer Sri.G.A.Balaji, the then Executive Engineer, TAC,
Karnataka Lokayukta, Bengaluru as PW-1 and Sri.G.M.Mallikarjuna,
Executive Engineer, PWD, Davanagere as PW-2. They got marked
documents at Ex.P-1 to Ex.P-15.

11. The second oral statement of DGO No. 1 and 2 have been

recorded.

12, Thereafter, opportunity has been provided to DGO No.1
and 2 to lead evidence. In pursuance to the same, DGO No.l and 2
have given evidence as DW-1 and DW-2 and has got marked

documents at Ex.D-1 to Ex.D-3

C \\
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13. Heard submission of PO, DGO No.1 and 2 filed written
arguments. Perused the entire record, I answer the above charges in

AFFIRMATIVE for the following;

REASONS

14. The allegation is that the DGOs werc Assistant Engincer
and Assistant Executive Engineer of Panchayath Raj Engineering Sub
Division, Honnali, Davangere District in the Rural Development 8
Panchayath Raj Department respectively and were entrusted with the
project of forming road from Arabhagatte to Honnalli of Honnalli
taluk, Davanagere District. But they have drawn bill for additional
amount of Rs. 37,121/- though they did not carry work as per
estimation. Thereby they have caused financial loss to state

exchequer.

15. There is no dispute that DGO No.l was the Assistant
Engineer, O/o the Assistant Executive Engineer, Panchayath Raj
Engineering Sub Division, Honnali, Davanagere District and DGO No.
2 was Assistant Executive Engineer, Panchayath Raj Engineering Sub
Division, Honnali, Davanagere District in the department of Rural
Development and Panchayath Raj during the period from July 1998 to
March 2014 and 2012 to 2013 respectively. Further there is no
dispute that they were entrusted with the project of forming road from
Arabhagatti to Honnalli of Honnalli taluk Davanagere district. But
the specific defence of the DGO is that the measurement of the road
which had to be formed was 250 meters. Out of which, for 39 meters
Nirmithe Kendra had already formed concrete road. Hence, the road
length of which they formed road was found 211 meters at the time of
investigation by PW-2. But mettling and murrum was done by him

for 39 meters even before the Nirmithe Kendra formed CC road. But

B 7 of 13
age 7 0O &,/Vg\\.\fvw\



DE No. UPLOK-2/DE/609/2016/ARE-9

PW-2 without considering the same, has given wrong information to

PW-1 that the road was formed only for 211 meters ( length).

16. PW-1 Sri. G.A.Balaji, is the then Executive Engineer, TAC,
Karnataka Lokayukta, Bengaluru. He submitted report on the basis
of investigation report of PW-2. The report of PW-1 is marked at
Ex.P-13. PW-2 is Executive Engineer, Hebbal, Kempapura,
Bengaluru. His report is marked at Ex.P-5. Ex.P-6 is the mahazar
drawn by PW-2. Ex.P-7 is the CD recorded during investigation of
PW-2.

17. PW-1 during his chief examination has stated that basing
on the investigation report, mahazar and CD submitted by PW-2, he
has submitted report at PW-13. During his cross examination, he
admits that he submitted his report at Ex.P-13 believing that the

report and documents submitted by PW-2 are true.

18. PW-2 in his chief examination has submitted that at the
time of spot inspection, he found that the road was 211 meters
instead of 250 meters. Width was correct. After 211 meters road,
there was concrete road. When he verified with the documents, he
found Rs. 37,121/- was drawn in excess. During his cross
examination, he admits 39 meters was CC road. But pleaded
ignorance as to DGOs had put murrum and mettling to said 39
meters. He denied the suggestion that DGOs formed road for 250
meters and they have not misappropriated the amount of Rs.
37,121/-

19. As per MB book, it is shown that murrum is put and
mettling is done for entire 250 meters and the bill is also drawn for
such measurement. It is admitted by PW-2 that the bill is drawn as
per the entries of MB book. But what is important to determine here

is whether the DGOs have put murrum and mettling for 39 meters
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earlier to Nirmithi Kendra forming CC road. The DGOs have not
placed any materials before this authority showing they have put
murrum and mettling for 39 meters referred above before Nirmithi

Kendra formed CC road.

20. Of course, DGOs have given their evidence as DW-1 and 2
marked documents at Ex.D-1 to 3. DW-1 and 2 have stated that PW-1
has compared the report of PW-2 and allegations made in charge. But
he has not compared the measurcments enlered in MI3 book. Further
he has not visited the spot. He has further stated that the road work
was estimated for 250 meters. However, as other department had
formed concrete road for 39 meters, the work was completed with less
amount than the estimated amount. He has further stated that there
is no misappropriation or loss to the Government. Of course, PW-1
has filed report on the basis of the report of PW-2 and he has not
personally visited the spot. But PW-2 had visited spot and filed his
report. Further he has been examined before this authority. During
his cross examination, nothing is elicited leading to disbelieve his
evidence and report. Thus, the report of PW-1 basing on the report of
PW-2 takes weight. With regard to the evidence of DW-1 and 2 that
the estimated road length was 250 meters and they had put mettling
and murrum for 250 meters and as other department had formed CC
road for 39 meters, they completed the project with less amount than
the estimated amount, they have not produced any documentary
evidence in support of oral evidence. The fact that whether DGO No.
1 and 2 had put murrum and mettling for 39 meters difference
measurement area (road) before Nirmithi Kendra formed CC road is
required to be proved by placing documentary evidence  like
photographs etc. Mere statements of DGO No.l and 2 are not

sufficient to prove their defence.
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21. Of course, Ex.D-2 is the photograph which shows mettling
and murrum has been put to the road. But this document is not in
connection to 39 meters where CC road is formed. Ex.D-1 and 2 are
the letters of DGO No. 1 and 2 along with copies of MB book. Of
course, these documents show the DGO No.1 and 2 have put mettling
and murrum for 250 Meters. But as per the report of PW-1 and 2 the
entries in MB book do not tally with the work done in the spot.
Ex.D-1 to 3 do not help to DGO No.l and 2 to disprove the
allegations made against them. Absolutely there is no convincing
evidence before this authority showing DGO No.l and 2 have put
murrum and mettling for 39 meters i.e., difference measurement area

referred above.

22. Thus, overall examination of the evidence on record shows
that the disciplinary authority has established the charge leveled
against DGO No.1 and 2 with regard to misappropriation of
Rs.37,121/-.

23. In view of the above DGO No. 1 and 2 are equally
responsible for the allegations. Both are held responsible for the
amount of Rs.37121/- 1i.e., for Rs. 18,560=50 each which is the loss

caused to state exchequer. Hence, I proceed to record the following:-

FINDINGS

24. The Disciplinary Authority has proved the charges leveled
against DGO No.1 and 2 with regard to excess payment of amount of
Rs. 37121/-. Further DGO no. 1 and 2 are held responsible for Rs.
18,560=50 each, totally Rs.37121/- which is the loss caused to state
exchequer. Hence, this report is submitted to Hon’ble Upalokayukta

for further action.

AA \'\‘NS\,\
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25. Date of retirement of DGO No.l is 31.7.2024 and DGO No.
2 is 30.6.2026.

(PUSHPAVATIILV)
Additional Registrar Enquiries-9
Karnataka Lokayukta,

Bengaluru.

i) List of witnesses examined on behalf of Disciplinary Authority.

[P 1 [ SrLG.A.Balaji, the then Executive Engineer, TAC,
|
l

Karnataka Lokayukta Bengaluru, original
PW-2 iSri.G.M.Maﬁkarjuna, Executive Engineer, PWD

| Davanagere, Original

ii) List of Documents marked on behalf of Disciplinary Authority.

' Ex.P1 ExP-1 is the detailed complaint dated: |
' 3.8.2013 submitted by Rajkumar

x.P2 &3 “TEx.P-2 and 3 are the complaint in Form No. 1
i|. | and 2 dated: 2.8.2013 submitted by Rajkumar
| Ex.P-4 "Ex.P-4 are the documents and photographs
ll || enclosed to complaint B
L ee—————————— e —
Ex.P5 ExP.5 is the letter dtd: 7.2.2014 from |
Executive Engineer PWD Davanagere to |
Executive Engineer Karnataka Lokayukta TAC |
. |Bengalumu |
Ex.P6 Ex.P-6 is the spot mahazar dtd: 20.12.2013 1
ol
Ex.P7 | Ex.P-7 is the CD |
Ex.P8 Ex.P-8 is the Investigation report dated: |
! = 632014 0000 |
Ex.P9 Exp-O is the letter dtd: 20.3.2014 from |

—
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Assistant Executive Engineer Panchayath Raj
Engineering Sub Division, Honnali to Executive
(- . Engineer-3 Investigating officer
Ex.P10 Ex.P-10 is the letter dtd: 19.3.2014 from
S.M.Naik, Assistant Executive Enginee, CMC
Ilakal Hunagunda to Executive Engineer-3
| Investigating officer
Ex. P11 'Ex.P-11 is the letter from complainant Sri.
K.R.Rajkumar Thalvar Keri to Hon'ble Registrar,
| Karnataka Lokayukta Bengaluru
Ex.P12 'Ex.P-12 is the letter dtd: 17.12.2013 from
Executive Engineer PWD, Davanagere to
! Executive Engineer -3 Investigating officer

"Ex.P13 Ex.p-13 is the note sheet in compt/ UPLOK BD-
| 1933/2013
Ex.P14 'Ex.P-14 is the letter dated: 4.12.2013 from

complainant Sri. K.R.Rajkumar Thalvar Keri to
Hon'ble  Registrar, Karnataka Lokayukta
| - Bengaluru
| Ex.P15 Ex.P-15 is the submission letter dtd: 9.12.2013
[ from Chief Engineer, Karnataka Lokayukta
| Bengaluru to Hon'ble Registrar, Karnataka |
. Lokayukta Bengaluru |

iii) List of witnesses examined on behalf of DGO.

DW-1 (1) Sri.Jayaprakash.H., Assistant Engineer, O/o the
Assistant Executive Engineer, Panchayath Raj
Engineering Sub Division, Honnali, Davangere
District

DW-2 | (2) Sri.S.M.Nayak, the then Assistant Executive l
: ' Engineer, Panchayath Raj Engineering Sub Division,
' Honnali, Davanagere District (presently retired)
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iv) List of documents marked on behalf of DGO

| Ex.D-1 | Ex.D-1 is the letter dated: 18.8.2014 from S.M.Naik, |
Assistant Executive Engineer CMC Ilkal to DRE-1
| Karnataka Lokayukta Bengaluru and xerox copies of
| M.B Books

|
|
|
\ Ex.D-2 | Ex.D-2 are the 13 photographs

Ex.D-3 | Ex.D-3 is the comments dated: 6.5.2014 of DGO No.1
and xerox copies of MB. Book

W \j qAn \\ ‘M

/" !
(PUSHPAVATHI.V)

Additional Registrar Enquiries-9

Karnataka Lokayukta,
Bengaluru.
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GOVERNMENT OF KARNATAKA

-

KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/609/2016/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001

Date: 26/11/2021
RECOMMENDATION

Sub:- Departmental inquiry against;
1) SriJayaprakash H., Assistant Engineer,
2) Sri S.M. Nayak, the then Asst. Executive Engineer
Both of Panchayath Raj Enginccring Sub Division,
Honnali, Daanagere District — Reg.

Ref:- 1) Govt. Order No. mws 131 QT ER; 2016, Bengaluru
dated 7/11/2016.

2) Nomination order No.UPLOK-2/DE/609/2016,
Bengaluru dated 14/11/2016 of Upalokayukta,
State of Karnataka, Bengaluru

3) Inquiry Report dated 25/11 /2021 of Additional
Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 7 /11/2016 initiated the
disciplinary proceedings against (1) Sri Jayaprakash H., Assistant
Engineer and (2) Sri S.M. Nayak, the then Assistant Executive
Engineer-both of Panchayath Raj Engineering Sub Division,
Honnali, Davanagere District (hereinafter referred to as Delinquent
Govt. Officials 1 and 2, for short as DGO-1 & DGO-2 respectively)

and entrusted the Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No.UPLOK-2 /DE/609/
2016 Bengaluru dated 14/11 /2016 nominated Additional
Registrar of Enquiries-9, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGOs 1 and 2 for the alleged charge of

misconduct, said to have been committed by them.
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S The DGO-1 Sri Jayaprakash H., Assistant Engineer and
DGO-2 Sri S.M. Nayak, the then Assistant Executive Engineer—
both of Panchayath Raj Engineering Sub Division, Honnali,
Davanagere District were tried for the following charges:-

“While you DGO No.1 Sri H. Jayaprakash was working
Assistant Engineer, BTVNEN0T  BRTFZ50D o7} @af:)we)t%

TR0  2012-133¢ 7OIY  OF  ToTMEONY  ©0moen
TEI0D03 OTIONT, JOdITBe ¢ JIRROAT, DY,
TOR8MoN éba;oﬁ%ﬁ STOTRY BPRBDET  ToNH  FOTMOOOD
ODTHSTY 2ot d@.37,121/—ﬁ¢§3& BeHF[O03TN T3 SC3ONTY,
}'"o%?i:'dﬁﬁ ST STBI,060 BIRRTEED.

Further, you DGO No.2 Sri M. Nayak was
working as Asst. Executive Engineer, sosomd o7
@zpdepq DBR3eTT 0T 250 eoetdnt }TIBE. ©B3Y 230
SVEITT T T O T FRA 3XoDY IS N0 JDIoreo
TRRET Tonw 2.8, 250 Qoewso® T HTR TTONYY 22
232336%053?\’}34 TPBOINT  STS @O DEETed mm@war%
TRJIFBY DT 39 Qesso” WTF  Bed  gensdodmdd
TOBEF TF DAFADIF THODH W3, 211 Q0eLONRTINHBT.
TOTORTOON &3 [0l 3Re0XTE B 37 H@o Rown
R HosT0ET INOHTO 2363 QYD L0NTTH 5o080EF OF 39
WDEEITT  TWONEBRAQBOTH Tehz & Oc80IPA  90mRLD
TIODYIE  TF0D NHER, DB @93 Jss YOTIBR,
SRONTGBR FoB WoTTw ©omoen TeIohod BEO BEOTJ),
TBE BPATHEET.

Therefore, you DGO No. 1 and 2 have failed to
maintain absolute integrity and devotion to duty and

committed an act which is unbecoming of a

Government Servants and therefore, you are guilty of
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misconduct under Rule 3(1)(i) to (iii) of KCS (Conduct)
Rules, 1966.”

4, The Tnquiry Officer (Additional Registrar of Enquiries-9) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charges
against DGO-1 Sri Jayaprakash H., Assistant Engineer and DGO-2
Sri S.M. Nayak, the then Assistant Executive Engineer-hoth of
Panchayath Raj Engineering Sub Division, Honnali, Davanagere
District. Further, the Inquiry officer has held that DGOs 1 and 2
are responsible for causing loss of Rs.18,560.50 each, ie., totally

Rs.37,121/- to the State exchequer.

S On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer. It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statements submitted by DGOs 1 & 2;

(1) DGO-1 Sri Jayaprakash is due to retire from service on
31/7/2024;

(2) DGO-2 Sri S.M. Nayak is due to retire from service on
30/6/2026

728 Having regard to the nature of charge proved against DGOs
(1) Sri Jayaprakash H., Assistant Engineer and (2) Sri S.M. Nayak,
the then Assistant Executive Engineer-both of Panchayath Raj
Engineering Sub Division, Honnali, Davanagere District, it is
hereby recommended to the Government for imposing penalty of;

() Withholding one annual increment payable to DGO-1

Sri Jayaprakash H with cumulative effect and also
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for recovering a sum of Rs.18,560.50 from the salary

and allowances payable to DGO-1.

(if) Withholding one annual increment payable to DGO-2
Sri S.M Nayak with cumulative effect and also for

recovering a sum of Rs.18,560.50 from the salary

and allowances payable to DGO-2

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

s Dzé(n/?—f

(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka,
Bengaluru
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